- By Advocate Shri M.L. Vermz, Counsel.

CENTRAL ADMINISTRAT&VE TRIBUNAL#PRINCIPAL BENCH,

CP NO. 220/93
‘ ' . in
OA NO. g977/86
New Delhi this the 4th day of January, 1994,
Shri Justice V.3. Malimath, Chairman,
Shri S.R. Adige, Member(A).' |

Shashi Raj Saran
S/o Shri S.S. Bhatnagar,
R/oc 33, Ney Gandhl Nagar,

Ghag;abad SUP2 . .. Fetitioner;'
in

( Surender Singh Negl s case)

By Advocate Shri F.C. Saxena.
Versus -

1. Shri S8, Krishnan, DG
The Directorate éeneral
Boordarshan, Mandi House,
New Delhi.

2. 3hr1 R.K. Bhargqawa,
Secretary,
Nlnlstry of Informatlon & Broadcastlng,

New De] i, .o Rsspondenté,

CRDER

- 8hri Juystice V.S5. Malimath.
. !

7

, As the scheme has been prepared and actiocn has been
taken in éécoraance with the scheme, there is no scope for
taking‘action under the Contémpt of Courts Act., If the
petitioner has any grievance either in regard to the factual
position that he is entitled tec be regularised in accqrdénce
with the scheme or that action is being taken to regularise
persons in_contrévention of the scheme, it is open fo.the/
petitioner to agitaté his rights in appropriate proceedings,
Without prejudice to His rights, this CC? is aismissed Notice

is, therefore, discharged. Ng costs.

i

(s R, {g . (V.S. MALIMATH)
MEFBER (A N ' CHAIRMAN .
'SRDY
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_Anil Kumar Mathur anc others

- Shri R, Venkataramani.
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Registration (D.A.)N0.977 of 198¢

Surender Singh Neci & Others seo Applicants,
Vs,

The Cirectorate General Doordarsh:n,
Mandi House, New Delhi and another.,, FResponcents,

Connectec with
Recistration (0.A.,)Nc.251¢ of 1guc
" ess Applicsnt
Vs,
ior of India & another «s. FResponcents,

) Cennectes uwith
Registratien (0.4, )Ne.B896 ef 198¢

Ceee Abplicgant
Vs.

Unisn ef Ineiz & Anstner ...Resplneénts.

COUKRSCL

Shri Rakesh Tikku with
absve cases,

Shl‘i N.L.Uarmi

abesve cgses,

CORAM;

HON'BLE MR. JUSTICE RAM PAL SINGH, VICE-CHAIRMAN
HON'BLE MR. B.P.GUPTA, MEMBER (A).

m'

X
m™m

JUDGEMENT

(Deliver®s »y Hen'sls Fr.I.P.Gupta,femser(A) 3

soesf ®T the applicantg in

ee.fuor the resossndents in

NENI2EY]
Dete of Decision: 117/‘&/’,4’
— -t

]



Q?

as casual uorkers 1n the oF?lco of Dlroctorate General

- Doordarshan, Nandl House, Neu Delhi, . They. have besn

uorking as Floor Asaistant, Production Assistant Lighting

Assretant makenup A351stant General Aaeistant etc, They

generally perform - their. duties, behind the camera, Tne

applioants allega that the requirements of their servlce

2.

»are;of endur;ng,nature.;;,“j__

The aop11cants Further allege that 1naead of glulng

them regular employment, the reSpondents had been engaging

‘them on Casu-l busis. They requested for the Follou pg relief

(L)

(it

3

-4

lhe respondents be dlrected to treat the appllcants ale

'rhey ha ve been uorklng on regular bas‘s on their respectl

“'posts from the dates on uhlch they sre in service Ulth th

i

resoondents and allou consequenrlal beneflts'

To ulrect the resoondents to con31der the aoolicants for

"absorblng ‘them on regular ba51s by uzmrno the condltlons-

af age, which are now beyond tne uppor age llm_- prsscrlb

and grant them the same beneflts aseore belng given to

-

_ ther regular employees.‘
A;Q

(111) In the event, the respondents are not able to absorb the

3,

”'ippllmints and ‘other casual labourers on regular basrs

for uhatever reasons, then aDpllcﬂnts and other CsSUil

:employees should be granted uages/ salarles %K and

“fconseQUﬂntlal beneflts in the same manner in uhlch otherl

: regular employees uorklng en the sald post are bevno glva

ERO

-The[ﬁhree DRs c1ted -above were conswdered by t he Prlnoloa

Bench of the Central Admrnlstratlve Tribunal and the utracts'ﬁ

ofﬂqrders dated 5.10.90 issued thereon sre reproduced belou:

”This belng the legal posltlon, ue are of the oplnion thai

'the dully rated casual. employees of Doordarshan Kendras are

entitled to protection in regard to their wages and aeruice

.ODOOO:ZOI.
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fcopditﬁbhéfitci'1Th§y*a§§J§1§6“éb€itlld td“hroteciian,of pay

taubordlnate offlce; i. e. the Dirsctor" General Doordarshan,

-mhﬁdhréédlhriééfidﬁ‘aé f5r ;6tb53afbl§;»vHouevcr,Fthe‘numbér

of" sancticned: posta, Aumbers. of posts alraady filled number'
F o -pogts: uacant and number oF persons boaked G casual employee

(called &8 'casial” artlsts‘ by resnondent No.1) has to be

v »ascertalned ‘and” rnsponddnt No 1 be glven a chance to formulste

the*pblicy”fbr“thb prdtéction'of the daily rated casual -
smployees, Despite our attempt, F.ctual p031t10n was not
revaaled It is only aftor the argumants ‘were concluded that

@ lettnr dated 13, 8 1990 (nou placnd on_.the Flle of D0.A.No. 563

of 1986) was submltteﬁ uhlch 1s hardly of any avall and in any

case does not contaln complete informatlcn. Therefore4 we
con31der that & dlrection be issued to the respondents, i.e.
Unlon of Indla and the Dlreﬂtorate General, Doordarshan to
submzt 8 schame For regularlsatlon oF as many casual workers

as\p0531ble 1n regular cadre and as 51sg to devise & g;ég%y for

/"

futbﬁa recru1tment oF casual labou:~Aand their ébsofption. We

accardlngly clract as Follous*-

_‘/ﬂ“ “Ue have huard the lcarned counsel for the partles. On th

questlon of protectlon of n.y and .bsorphlon of the dally rated

.C¢sual employees on regular ba51s on posts. of Floor A531stant,
: Productlon A531stant General Assistant, nghtlng Assxst.nt,

(Carpante ’ Palnter,.Camera-man, Make-up man etc.etc.,'ue g@re

oF the v1eu that the pr1nc1ples enunc1ated by the Supreme Court

"1n the above-quoted Judgements are appllcable to these cases

'.also.’ Ue, therefore, dlrect the Unlon Gouernment as uell as it

~

W:respondents Nos 1, to- frame 2 ratlonal schemn (a) for regulatlsa
‘tdon of tha daily rated casual uorkers (descrlbed as casual

f.artlsts) in regular cadres{ and (b) “terms and.cndjtions for

ehgagement~offdéilyirétéaItaéuél employees in future. and their

absorptidniiﬂ“due Course.  We further direct t hat no rTecrultren

“....300.

<A



bc trented as part-haard w

the recruitmcnt is con?;ned only to daily ratud tasual uorkersjﬂ

(called casual artists by thn Doordarsh.n Kendras) as engaged L

abouo and submit to us For acceptan:%ii

TN ot

Thesa C ases nead not

|
i kS

(The Judgementsquotoé u.re« Randlr Singh Vs. UUI(1982(1)SCC 618)

A‘i D S Nakara and others Vs.,UDI (1983(1) SCC 305)); Dhlrendra

Chamoli and another VS. State. or U.P.(1986(1) scC 637)),
Smrlnder Slngh and another Vs._Englneer-ln-ChleF C.r d D. and

nthers(1986(1) SCC 639); Daily Rated Cesual Labour empl&yed

' ‘uncer P&T Department through :hartiya;Dak Tar Mazdoor Manch

y

: "-:vs;fucf?and ors.(AIR 1987 St éz&é)g;.THe Dharwad Uigt:.P.uw.D,

it ther.te Dally Uages Employees A58001at10n and ors, Vs, State

of Karnauaku ‘and’ ors (AIR 1990 sc 883)

,Q&;; Accorc;ngly the offlca of Dlrectorate Gensral ¥X

13 Doorcarsn.n has submltted & dr.?t scheme dated 29 1:.1992c The

fé Uraft scheme reads ss folIOUS'ZJ‘ o

f

T This scheme would be applicable to those Casual Artists
- who were pgn the rolls of Doordarshan from 1.1 .80 ongards
though they may not be in service now., Those who are ‘
sngaged on casual basis after-31.,12,90. willfnot,be eligible‘
for a:n31dcratlon '

”fEZ;I fGnly those Casual thists uho had been angaged For an ﬁ

L extant

e

aggregate periocd of 120 days each in atleast two calender
years from 1,1.80 onusrds will be eligible for reqularisation
-~ The broken period in between the engagement and dlsenaage-
: ment will be 1gnored for thls purpose. ‘

'3, Separste allglblllty panels will be prepared for each

- category of posts, kendra-wise,: depending ‘upon the lepgth.
of service of Casual Artists, Thay will he considerst for
.requ larisstion:in the ‘order of their seniority against
the available vacancies in that particula Kendrs., The

.« »seniority will be determined. from the_date of their initial"

cngagement by tht Kendra. o .
4.‘.'Thn persons uho are in the aligibllity panel of one kendra
"will have no right for claiming regularisstion inanother

- kendra as these are gtnerally Group ’C' posts and selection
_is made Kendra-wisse, ... : IR

Se - The Casusl Artists wheo are to: be regularlsed should possess

the requisite educational qualification and /or experience .
@s stipulated in the/sxtamt ‘Tecruitment rules for that post
The regularlsatlon under the xlxxﬁxxnuuxxxa scheme will be

R
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L:#T”“éf Tho uppcr aga limit uauld be rulaxed to'thl exte»
w kﬁﬂfhi;,of service rendersd by the Casyal Artists at the—tim

DaN
N

'Ethareln that

gf rlgularieatlon. A minimum of 120 days' service: in

. Evﬂ;j_;tha aggrcgate,4in ons. year,; . shgll: bertreated 88 onhe’

“y#8st's sefvice rendered for this purpose, The service:
~randered for less than 120-days'.in. s year will not
-qualify(ulll not qnalify)for age ralaxatlon. '

Te The - regularisatlon of Casual Artiate ‘would be from i

ce i Jav:prospectlve date and the Cagual Artists on “the allglbilit

" - ‘panel who fail to qualify for regularisation insccordance
. with the recruitment. rules. and instructions issued there-
° undet for the post, shall be removed from the panel '

*Si”'TIF & Easual Brtist on s eliglbllity pansl u:mmita a

. ‘misconduct and the. same. is proved after giving & reasonab
”opportunlty, his nasme would be removed from the eligibili
_ panel and he would not be ellglbla for.- regulsrlsatlon.

9, . Tlll, all the Casual. Artlsts in & partlcular category

v ‘X¥ ‘eligible for-regularisaticn at @ Kendra are regularise
o fresh. racru1tment woulc be resorted to by Kendra
‘concerned, 'This restriction would not be applicable tg a
kendra or oategory of staff artist.where no eligibility
‘panel of casuzl srtist in @ partlcular cstegory of Staff
_Artist exists. .-In other uords, if 8 Kendra has a panel
"of ellglble Casusl Artists in the categorles of say Floor
Rssistants and Production Assistants only, the above .

- restriction on fresh recruitment woulc bs. appllcable in
'respect of those tuo categorles only and not to other
categories of Staff Artists in thet Kendra, Similarly
" this restrlctlon on fresh recruitment would nct be
mpllcable in respect of those Kendras uh1d1 have no
panel of ellglble Casusl Artlsts. - :

ﬁ-.fé; The -rguments of the learned counsels for the appllc-nts -nd

Sl
iy

'Q;the respondents ‘were: . heard exten31vcly.» The counsels For the

"appllcants consxderad the schema 1ncomplate and sketchy and express

. reservatlons on v.rlous p-ragraphs Uthh are dlscussed balou

ﬂThe le-rnad counsul for the tespondents salC that the scheme wes

l

_tsubmltted accordlng ta the directlons of the Trlbunal and Further
:fmaxamlnatlon by the Trlbunal in d.tﬁll uas nelther called fcr nor
t:l;lagally approprlate._ He cited the case of Tamllnadu Educ.tlon

'?Dapartm.nt Nlnisttrlal and Gencral Subordinate Servzces Assoc1at10n

Vs, State of Tamllnadu and Uthors (AIR 1980 (SE) 379) It uas held

—-f 'Auare of our Jurzsdictlonal llmitations, we do nnt agree 3ha
}’/»_.@\» \ T

'.:;the Court can analyse such mlnutian to fault policy._ Uhat is impor




< the case" of Col A. 5 Sanguon Vs. UDI & Urs. (AIR 1951 (SC) 1545)
'Pwhere it uas held that policy once formulated is no*t good Fdr

,,,ever It is perfectly within. the competance of- UOI to change K

=it rechange it, adjust it and readgust it accordlng to the’

o compulslons 9F c1rcumetances and 1mperat1ves of natlonal

- ST . o . ) R

,qonslceratlnns;;.,j:

‘EE.”' The learned counsel for therespondents further COntended

that the scheme has been: draun up on. the llnes dlrected by the

fPrincipal Bench dF Central ﬁdmlnlstratlve Trlbunal in 0.A. Nos.t
894/90 2322/90 end 1775/90 dec1ded an 8 2. 91 and relterated in-

Lr

‘the order -dated 5,7,91 of Circuit Benph, Lucknouw, C.A.T. Allahab

in CA.Nos, 174/89, 175/89, 176/89, 177/89, §7/90, 54/90 and 42/9

7. In the aforesaic orcers, it was directed that the schame

 should keep”theifoiiauing aspects in erﬁé-

(i) Casua Artlsts who have been eng-ged for &n . aggregate DerlD

of 520 days, may be treated &s ellglble for regularlsatlon.
'_The broken perlods in betueen engadement dnd dlsengsgemen;,

.are to be 1gnored for thls pu*oose.'

'(11) The resoondents shall prepare a penel oF Casual Ar\lsts whc

'had been engaged on contract b931s; dependlng on the length
nof serulce. The names of those. uho have not been regularl-
‘sed so.. far,ASpec1slly From 1980 - anuards, though they may no
':be in serv1ce nou, are- to be lncluded 1n the panel Persons
‘frdborne on . the panel are to be considered for regularlsation
in ﬁhe.avallable vacanc1es, d
(111)For the purpose of regularisatlon, the dnper age llmlt has
lf“to be relaxed to the extent of serclce rendered by the
.casual artlsts, 120 days' serv1ce in, the aggregate shall be

B treated as the service rendered in one year For thls purpoe

v (div) T111 all the Ca9ual Art;sts who have be en engaged Hy the

'responfente have been reg:larieed the:espondente may - ndt
.resort to fresh recruitment of such Artlsts througr

Employment Exchange or otnerulse.
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.tne oroer oaced S 7./

. e Casual-Artists are regularlsed the wages to be .
'pazd 0. “them- should ba in’ accordance. w1th thé scale of pay
_of the post. he 1d by a regular employee in an.identical post.
The amount of actual payment ‘would be restrlcteo to the
adthar’ ‘AGmbeE Bf days ‘worked durlng a month.

Thfoughiwe do!not:intend to substitite. oup ‘Scheme for that
%of the reSpondents,‘weuﬂtlll feel in due deference to the
observatlons of tne Bench in the order cited earlier that
“the- domménts Bf the learned counsel for the appllcaﬁhs as
also of the raspondents should:be briefly discussed, as the
order dated 5.10.90 in OQA. 563/86 etc.aclearly mentioned that
the reSpondents should frame a scheme as dlrected and submlt
«to Jus -for-acceptance, - - .. A R
,_At the outSct, it may. be. p01nted out that the order dated
5.10. .90 quoted above nad glven tna dlrectlon to fne responaents

b

{a) - :Por reguiarisation of daily rated: casual workers (descrloec
., as casual artists in .regular cadres); 5
(b) 'Larms and conditions for engagement of dawly rated casual
, A?amo+oyeaa in futqra,andrtnelr-absorptlon in due course,
10, Tne scheme drawn up oy the respondents does, nof cover item
(b) above. Tnls should be 1ncorporated. It has already been

helo by: the :Principal Bench on 8.2,9L in QA, No. 894/20 etc. and
1 o; the ~ucknow Circuit Bench in QA. .No.

'174/80 stc. that till thn ca5ual artists are reguiarised, the

‘wages to ‘be paid to them snould be ‘in accordance with tne scale

oost.'

-

<

of pay of the post nala by gular employee in an indentical

The amount of actucl payment would pe- restrlcted to the

“actual number of days WOrked durlng a month

‘l‘.i ue would here further llke to elaborate that payment in

“ dctordahce with the scale of pay would 1mply payment at the

s minimum or pay in the pay scales of regularly employed workers in

the correSpondlng cadres but without any increments,

Lntmﬁ

"connectlon, the case of dally rateo casual labour employee under
' P&T through ‘Bhartiya Dak’ Tar Mazdoor Uhlon (ﬂiﬂ 1987 (SC)2342)

12,

'WOuld also refer. ... . ..

_Now we shall d5scuss the scheme- para-wise. * Reoardlng Para—l

the learneo counsel for the appllcant mentloned that there was no

wvba51s for flxatlon of oate 3l 12 90 as cut off date.

_Further the
“entry’ date of l 1.80 Was oogectod to.‘ The limit should be outer

_.,a,hﬂn ue
o r#’ g
X ] . 5

&

it iy A

1.
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cate 1.e. atleast 31 l2 91 or the date thls scheme 15 finaliseda E

I‘ne learned counsel for the resPondents po.mted out that tney

i

have already regularlsed 51m11ar persons upto l980 and tnerefore_tg
thls scheme was made appllcable from l l 80. The euter date

n

‘3l 12 90 Was flxed Since tne “order for framlng a scheme was passed

3

on'5 . 10. ‘%0, Nhlle we see the ratlonale of ‘the’ dates 1.1.80 and
:3l 12 90, mentloned in para -1 of tne scheme, e would llke to
observe tnat as eiggév&d in case OA. 89&/90 etc. "décided on
. 8 2 l99l tne formula 1n 79—80 regularlsed casual workers in
I sf\ﬂavallable vacanc;es upto 1980. One Ccnnot thus ‘be“Gertain that
all pre-1950 recru1ts nave ‘been regularlsed. G%ﬁrtﬁer sihce'the

RPN it Sy

scheme is’ oelng f’ndll ad only now, ‘lt would be’ prOper to ‘take

"t

3l l2.91 as'ene outer date for ourposes of el1g10111ty for

] o .»x

coﬂ51oeratlon. Of course ellnglllty for reoularlsatlon will be

I ;,.“‘ s N

governed Dy condltlons that follow in suDseguent para. de are,

.
P S | ,,
[EE R R R R’

“therefors, of tne openion that para 1 should be modified in

ffolloWing'term5g3; T T T e

| :<All fhose casual artiststhoVwere-employed on‘cesual basis

'Vthe Lbordarsnan “tnough tney may not’ De in aerv;ce now

“2*W1ll be elrglole'for conSLderatlon, IR ’ CA

13, " As regards para 2 of the scheme, thé learned counsels for

the applikants con%éhaéa”that”éy'a similar judgement delivered

o bv Dr:mc:.pal Bench of ‘the Tribunsl in'OA. No? 894/90 etc. ano by

*’;the Lucknow Bench in ‘O No. l74/89 °f¢xkqdbtsd‘ééfiier) direction

e T Cawsulmag o f Tlose. &’rﬁt’&&(— ol
was glven forlabsorptlon/regularlsatlon for "an aggregate period
gek~ y Tre Cowrsale

of 120 days {in "a year) It was further contendeozthat 120 days
o Snould be taken on ‘the oasisfof'aCtual”worKidg'daYS'in the muster

oll and attendance sllp(yas referred to as Q-sheets) and not

-On the Des:Ls of the 50 called TalK con+ractllssued by the
| reSponaents. t was submltted that although the appllcants were
WO made to work for longer perlod but on the letters 1ssueo by the-

reSpondents the period of days was not shown correctly. The

learned counsel for the respondents argued that in l97§-80

000-9‘: sems
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:for regularlsatxon. The b roken pericd 1n betueen the engagement

,j Ethrﬂe consecutivt ?1nancial years er 240 daye 1n o finnncial‘ ;/22/€
ijyear. uh;ch uas later liberalised to 2.0 daya in . financ1al.

UlYEar or 365 éaye in thtee conaecutive fi"‘“Cial yearse

',’.»4,' """‘«#

14 L In viau of ths directicn given in tha judgements in

, DA Noo‘89¢/90 etc (Princ1pal Banch) and DA Noo 174/89 etc

(Lucknou Banch) we are of tho vieu that para 2 ahould bs

- \.\

modlhed in f‘ollcuing te ms i

Only thoae CasUal artlats uho had been -ngaged for an

3
R

. aggregate perlod of 120 days ln 8 y&a: (it 13 for r88pondents te

“fix the year as calonder year or flnancial year) wilL be oligible

/

,iand dlsengagement Ulll be 19n0r€d For the perpose. Tha number

Jof days 1s to be coaputed on the ba31s of actUal uorking daya

in tho muster rolla or attandance sheets or Q-Sheets.

;15,:__ Regarding para 3 af the. scheme, there uas anlmated

éiscuss;ono The learned counsels for.the appllCaﬂts dfoued

[,gtrenyppsiy that ellnlblty~panels shoulé be on all-India basis
. and not. Kandrauise._ The respondents have enployees uorkxng
wthrouah cut. ths country end seniority shouLe havs no nexus with the
‘engagemenu by a partlcular Kenéra. It was alleged that aven
rnkfsome transfars from one Kendra to another have been mads.- The

:’ lea:ned counsel For the reapondents said that appolntments to

fhe_posts in questlon we re made Kendxau;se.‘ He referred to

'"yRecruigment Rules Fot Gr C BrograMme (Technlcal) posts in

s

\1J;;k""Dod?€irshans as c1rculated by letter of ZSth Nov 1988, The

| ' Rules shou that recrultment to poats llke Lightlng Asstt, Pginter,f
A‘Carpenter, Floor Asstt Production Asstt, Wake-up Asstt etc are
‘made By Selectian Committeas haaded by the Dlrector of the
’concerned Kendra._ Even cOnflnaatiGns are naae by Departmental
“JPxomotion Comn 6t oe kenarauise.' In vieu of this we do not wish

‘I’to suggest any nodification.

' voou“cjoboc
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16. Rogard;ng para 4 again, uc uould expreaa no. opunion,

a8 this is a corollary to para So
Rt _} - E EATIeS

37. Regardlng para 5, the 1aarned counsela for the

Ce

:appllcanta stressal that recru1tmante_pnce made even though’

v :\. o

:on casUal baaza prior to franang of any neu recru1tment rules

"as reggards academzc qUalification and agarfactor aholi“not

A'affacfuﬂhe cesual amployeee for purposes of regularlsgtion.

”éven ;f ﬁ; we;e'SO, the raspOndents snould use their power to
re lax. ﬁe‘agfee that 1f dny educational chllflcatlon or age
4 74 ..llmlu was prescrloed tner by the tnen EhlStan recrulbm-nt
rules or oy notlflcdtlons and if tne casual workef fulfilted
.those criterla at the tlme ot 1n1tla;_&ntqke1“a_hlgner educationel

qualification prescribed later should be considered for

IELJXcthWg in tnlQ view of the mdt*ar we are of the openloﬁ

that pars 5 snouid be modlflea as follows R

("

L o Th Casual Artlsts who are to be regularised should

posse the requis 1te educ»tlonai qucllrlcatlon and/or

exoenencD as st 1pulat°a in the recruitiment rules or other

admlnlstratlve 1nstru tions {in the absence of recruitmeny rules)

- u‘»&r\— . . [AR-VN
ex1St1ng Ior tne DOSt Geper the casual worker whe engaged.
. - . VIS

18. ﬁegard;ng pgra 6, we find_that_phis ;$\ih_order and is-in
cénformity wifh‘the direction given in OA No.v894/90 etc |
(Pr1n01p,i uencn) and oA No« 174/89 etc Llucknow aeﬁcn).

;9.J As rﬂgards para 7, the learned counsel= for the applicants
contended thut reguldrlsatlon should be done from the date from
whlcn the ccsual WOrKers have been WOrklna W1tn tne reSpondent
The delay is not their fault.' #e may in this connection refgr to
the case of uharwad PiD c2mployees Assoclatlon Va State of

W Karnataka 1990(2)SCC 396 where it was observed that *from amongst

..Ooll"lt



‘%57f ' “3f’f,- opportunlty of-belng‘heard;‘ ue observe in thlS conneCelon that

‘Rule 3\1)(c) of the CCS{CCA) Rules are clear 1n that 1t upec1f1es

tnzt the 3u1es shalt not agelv to CdSUcl workerv. P ra 8.@
N ? >

mentljns tnat renovai from ellglbllluv pane_ can be done on .

accounu of mlsconduct proved aft r glVan a reasonaole opportuw tyﬁ

I 10t Y o
o -.&e WOulc ,ae that redSOnaoLe Opporuunlty snoulﬂ 1nc1ude an

oyportunlty of be;ng heara.1

-

21. : Reo ralno arc 9 %no commen+s W-rz ex r~essed and we nave
» p

no mOdlIlC&’ClOHS 'tO Suﬂ'gesto

above v1ew of the matter we Wouid dﬂrec+ tne reSponoentc to

‘i_rec st ana’ tnc Scheme f&ﬁa&&ee w1tn1n a perlod of 3 months of tne
"= e “ A
A\ datc of recelpt of a. copy of thls order on the llnes of observatwon=

:mad from pera 3-9 onwards., The rGOUlarlSdtlon o: ellglble casual

;rtfv‘;efffffqtdereatter i, e. wltnln_6 nonths 1n totel rrom tho acte of recelpt of

- T -.’:...4.,,b e e s g ren e
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on gli

in the first three OAS.

“(LP. GUPTA)

- MEMBER (A)

2.91 tha

There is'no orcer as to costs.

‘CRR(IFIUD TRUS COPY”
Dt

G

. Secuon Officer
Feutral Administiarive Tribwr.al
Primcipui Branch. Naw Polki

' VICE-CHAIRMAN (J)

the case would be covered by the judgement
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